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New Delhi, this the Sth Augqust,

¢

RUN'BLE MR, JUSTICE D.L.MEHTA VICE CHAIftmN(3)
HoN'BLE MR,BeKSSINGH,MEMBIR {a)

Mawal Kishore Sharma

s/o Shri Deep Chand

Special Ticket Lxaminer,

Northern Railuay,

Jalbi Main Statian,

™ 3 1 '
Beglhi. cempplicant
Vd - - 7 »

{By 3hri' JK Bali ~dvocata)

14

Vs.
Unicn of India, thoughs

The Genaral Manager,

TCSe

Northern Ral luay, Mauw Delki. )F~powd51 5

{ ~ - 2 ~ AN -
\By Jhri Indefjit Sharme,Advocate)

HON'BLE MR, JUSTICE DL L,MEHTA VICE CHATRMAN(I)

Heard 1d. counsel for Lha applicant,
Departmental enquiry was conducted agains
the JppliCdnﬁ and the Disciplinspy Authority fou
him qu *V.under charges No.ﬁl& 4, Howegver the
’% .
D&»;’VAéM&LN HuLhDthV JCC”F+Bd the duily dockat
and held him guilty only undar chirge No.4, The
churge No.4 is that the applicant failed to

maintain ZFT numbers on the cha
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pending amount shown thereine The case of ths

applicant is that there are no rules; no adminis
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icticns nor any practice and no
column fer entering ZFT numbers agewinst pending
amounts rsalised. The respondents have not

be applicant i

o

answorad this allcecoation made by

3
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a proper way 1
circumstances, we consider it proper that 0,4,

should be accepted and the order of Bisciplinary

Authority which has merged in the uLuwf of appe=l

authority as well as &n
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stands exonerated for charge No.} to 3 and for

charge No.4 the Disciplimary Authority will pass

‘a speaking order zs terundar which rule it is

gqui:@d;/uhethg: there are any administrative
instructiuns or not; whether there is a practice

or not and whether there is a column or not for
entering EFT nuﬁbers against pending amounts
realised., If there are no administrgtiva instruc=
tions, rules or practice as such we direct that

the Disq;plinary‘Hutrority will pass an apﬁropriatel
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will ba

entit led for the consequentizl bensfits. The 0.4

isvaccepted'to'this extent, No costs,
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Member (A) 3 Yice Chairman(3d)
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